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of Books (Amendment) Bill

acumen to bear on the question and
give their judgment. He may clarify
as to what will happen if there is div-
ergence of opinion between the two
members of the board. He can say
that the views of the chairman will
prevail, in which case he would be
the final authority and there should be
one man Tribunal alone.

With these words I support the Bill,
and hope the Minister will take into
consideration the points I have made.

Mr. Chairman: Some more hon.
Members wanted to speak, but I think
they can avail of the opportunity at
the time of the clause by clause dis-
cussion. The hon. Minister.

Dr. Keskar: I am grateful to the
hon. Members who have made very
learned, thoughtful and thought-pro-
voking speeches about what they con-
sider to be defects in this Bill. Some
of them have welcomed certain pro-
visions, some have expressed grave
apprehensions about the loss of liberty
of the press etc., on the passing of this
innocuous and procedural measure.

14.59 hrs.
[SHR1 JAGANATHA Rao in the Chair]

I might say at the very outset, and
I had mentioned it originally, that this
Bill, which mainly concerns the pro-
prietors and the publishers of news-
papers, has been brought before the
House after taking the precaution of
having thorough discussions with the
most important bodies of publishers
and proprietors in the country. They
comprise the overwhelming majority
of newspapers in the country, includ-
ing the biggest and the smallest, and
they have to deal with these matters
every day. I would like to inform
Shri Achar, who is so solicitous about
the freedom of the press and the
owner also, that it is precisely the
owners of the language press who
have most vehemently welcomed this
Bill. The Indian Language Newspapers
Association and the Kerala News-
Papers Association have, by public re-
solution, welcomed this Bill and all
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its provisions. This is regarding the
general precautions that we took, be-
cause, as I said, this is meant to make
the working of the Press and Regis-
tration of Books Act better and more
effective. It has no other end in view,
and, therefore, we wanted that the
publishers and those who have some-
thing to do with it every day might
tell us whether they find that this or
that provision is objectionable or is
likely to lead to unnecessary delay or
affect the continuity of papers or
otherwise, in which case, we could
change it; and we did change the Bill
in respect of many provisions, on sug-
gestiong that they made.

I shall now take up some of the
important points which have been
raised in the course of the discussion
here.

Mr. Chairman: The hon. Minister
may continue his speech on the next
day. Now, we shall take up the next
item.

15 hrs.

MOTION RE: REPORT OF NATI-
ONAL COAL DEVELOPMENT COR-
PORATION LIMITED

Shri S. A. Mehdi (Rampur): I beg
to move:

“That this House takes note of
the Annual Report of the National
Coal Development Corporation
Limited for the year 1958-59 along
with the Audited Accounts and
comments of the Comptroller and
Auditor-General thereon, laid on
the Table of the House on the 11th
March, 1960”.

Mr. Chairman, Sir, I thank you for
giving me this opportunity for initiat-
ing this discussion. We are now here
to discuss a very important industry
in our national life, namely the coal
industry. It is very vital for most of
our major industries, basic industries
and other industries. In many coun-
tries, coal is, of course, the most vital
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industry on which their entire struc-
ture of industrialisation is based. We
are lucky that we have got such vast
stocks of coal with us. The only thing
that we require is proper utilisation
of the be.. method and the proper
utilisation of our resources.

From the report, we find that when
this corporation was formed in 1956,
it started with 11 collieries, but during
the last three years, it has made fairly
good improvement. Its production is
also rising, and it has got a fine pro-
gramme for the future. It is opening
new coal-fields and it is also improv-
ing the o!d ones that previously be-
longed to the railways. It has a very
large target for the Second Five Year
Plan, and it is still expanding further
in the Third Five Year Plan, and I am
sure that it will slowly now in its
activities and its developments.

I would not take much of the time
of the House in going into very great
details, but I would certainly like to
draw the attention of the Minister and
the House to a few things, Firstly, in
a programme of this kind, although
the production is not so large at pre-
sent, and most of our coal today is
produced in the private sector, yet,
obviously, after some time, it will
grow more, and with the expansion of
our public sector industries and the
industries worked by Government in
the public sector, it will become essen-
tial to enlarge the activities of the
corporation, and much would depend
on the work done by this corporation.

It was started to organise and carry
on the production of coal and its asso-
ciated activities. Some of the mines
that belonged to the railways and
were previously run by them were
taken up by this corporation, and
many new mines were also opened
during the last three years. Since then,
the corporation hag expanded.

But, if we see the report, we find
that ‘the training programme that it
has is rather slow, and the rate at
which the corporation is increasing the
training facilities is not very fast.
From the report, we find:
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“240 trainees who underwent
training of various types have now
come out of this school.”.

That is a very small number, consi-
dering the large work involved and
the number of collieries that it has got.
Unless we have sufficiently trained
people in the best and modern
methods in these collieries, it would
be very difficult for them to work up
to the standard that is expected of
them in order to fulfil the targets that
we expect in the Second Five Year
Plan and also in the Third Five Year
Plan.

Another matter that is of vital im-
portance is that we are not in the
nineteenth century. Of course, that is
good for us. But coal-mining is, of
course, full of hazards and dangers.
Although, looking at the man-power
that we have, we should try to utilise
it to the max'mum extent, the best
modern facilities also should be pro-
vided to improve the working condi-
tion of these people, and we should
try to have the best facilities for
working these mines. I am quite sure
that the Ministry and the corporation
would look into this matter.

From the paragraph relating to civil
construction, mentioned in this report,
I find that there are about 2500 min-
ers’ quarters, and about 500 other
quarters and buildings which have
been built. But, I think that in these
eleven collieries, the number of work-
ers has increased to quite a large
number during the last two or three
years, and I hope there would certain-
ly be an effort to develop the ameni-
ties further and also to improve the
condition of the workers in the coal
mines.

If we compare the production of this
corporation, it is interesting to see that
during the last few years, it has been
making a very steady and gradual
progress. In 1955, according to the
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figures given, in the public sector,
only 4 million tons of coal were pro-
dueed, and most of it was produced by
this Corporation. Now it has expand-
ed up to 6 million tons. But the most
alarming thing is that if we compare
these figures with the coal produced in
the private sector, we find it was 33
million tons in 1955 and 40 million
tons today. An analysis of the figures
of production as compared with the
private sector shows that while pro-
duction increased by about 7 million
tong in 1956 and by about 3 million
tons in 1957, it has gone down alarm-
ingly in 1958. I do not know why.
The Report does not give the reasons
why this decrease has taken place.
But my point is that coal being a
vital thing for industry and we are
aow expanding the basic industries
like steel and other things in the pub-
lic sector and in other sectors, the
Government should take full precau-
tion to produce all the requirements
of coal for these industries. It should
be done through this Corporation and
through the private sector in such a
way that production is in no way jeo-
pardised or there is any risk of its
going down to a quantity which would
hinder the progress of these industries.

‘Whatever the programme of the
Corporation, I wonder if it is thinking
of taking over the marginal collieries
which are not working efficiently or
to their full capacity due to lack of
finance or resources, and trying to
deve'op them to have the maximum
production of coal by giving them the
best facilities. I would say that in
spite of these efforts of the Corpora-
tion and the private sector, in the con-
text of the enormous expansion that
we are undertaking in industrialisation
in the country, coal will be a very
vital thing, and the growth of these
industries will certainly necessitate
certain steps and certain measures to
produce coal of the finest quality.

To a previous question of mine, I
did not get sufficient answer from
the Ministry; but I gather that
arrangements are being made also to
establish washeries to produce the best
quabities of coal for the steel plants

Development Corporation
Limited
and other industries which will be re-
quired in the Third Five Year Plan.

Now, in spite of this production, we
face a great shortage of coal at times.
It is said that that is due mostly to the
lack of transport facilities; since the
movement of coal is at times not pos-
sible, it gets blocked and coal js not
available. At the same time, along
with the development of the coal
mines and other things, the develop-
ment of facilities for the transport of
coal from these mines should also be
taken up. Provision of equipment,
proper modernisation of these mines
and proper training of personnel
would further help to increase coal
production as well as efficiency in
marketing it.

The Ministry should also take full
advantage of the private sector coal
mines. I would r:gqucst them to look
into the affairs of these private sector
coal mines. They should not only de-
pend on the assurance of these peo-
ple but also take sufficient steps to
ensure the production and availability
of coal.

Mr. Chairman: Motion moved:

“That this House takes note of
the Annual Report of the National
Coal Development Corporation
Limited for the year 1958-59 along
with the Audited Accounts and com-
ments of the Comptroller and Audi-
tor-General thereon, laid on  the
Table of the House on the 1lth
March, 1960”.

I have four names before me. Are
there any other hon. Members who
want to take part in the discussion?

Some Hon. Members rose—
Mr. Chairman: What time does the
hon. Minister want to take?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It all
depends on the trend of the discussion,
I think half an hour should do.
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Shri Tangamani (Madurai): I shall
be very brief in my observations and
address some half a dozen points to
the hon. Minister and expect that he
will be able to give satisfactory
answers.

Shri D, C. Sharma: (Gurdaspur): No
answer will satisfy the hon. Member.

Shri Tangamani We are now going
towards the Third Plan. In the Re-
port itself, it is suggested that the
additional production target appears
to be an ambitious one and probably
the contribution of the NCDC itself
will be about 30 million tons. In any
case, I would like to know from the
hon. Minister how the NCDC has pro-
gressed since 5th September 1956,
when the organisation was registered
for organising and carrying on pro-
duction of coal and associated acti-
vities. As the previous speaker has
already mentioned, the 11 existing
State collieries were transferred to the
Corporation. The Corporation is also
to devise and put into operation
schemes for the production of coal
from new coa] fields and mines.

I will briefly mention the targets
which we want to reach before the
end of the Second Plan. I may sub-
mit at the outset that we have not
gone anywhere near the target,
although the private sector has
advanced quite considerably. In the
Industrial Policy Resolution of 1956,
coal mining js mentioned in Schedule
A, that is, it is regarded as an indus-
try which has to be developed ex-
clusively in the public sector. But
we find that while the private sector
has been expanding considerably so
far as coal mining is concerned, the
public sector has not advanced to the
extent it should have. I shall also
mention the reasons, according to me,
which have prevented a rapid growth.
A few figures which were given to us
on the floor of the House would also
support my case. In reply to Starred
Question No. 624 on 25-2-1959, we
were told that against the target of
22 million tons of additional produc-
tion, 7 million tons were achieved by
the end of December 1958; the public
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sector target of additional production .
of coal in the Second Plan was 12 mil-
lion tons,—1'5 million tons from .-
Singareni and 10-57 million tons from
NCDC including the 11 old State col-
lieries. Briefly, these were the tar-
gets. A month later, on the 13th .
March 1959, in reply to Starred Ques- -
tion No. 1220, we were told that the
total production of coal in 1958 was
45-340 million tons, out of which 5:793
was in the public sector and 39'547 in
the private sector. To put it roughly,
we were expecting to reach the target
of 15 million tons in the public sector,
including the 3 million tons which we
expected in the Singareni and 45 mil-
lion tons in the private sector. Now,
it appears to me that the private sec-
tor will be able to achieve this target
whereas the public sector will be con-
siderably lagging behind.

What are the reasons? Is it because
we have not gone with zeal and
enthusiasm? I do not want to decry
the work of the NCDC. But, accord-
ing to me, there are certain reasons
for not achieving this target. I will
mention only a few instances. The
original purpose was to exploit virgin
lands and quarry them and take those
big coal mines in the Madhya Pra-
desh like Kurasia. We find that
although large quantities of coal are
available we were not able to increase
production due to the fact that the
screening plant is old and rickety. If
the screening plant which might cost
about Rs. 20 lakhs could have been
installed, I venture to submit, the
production would have doubled. This
is what is stated about Kurasia mines
in the report on page 12:

“Like Bhurkunda in Bihar, Kura-
sia colliery in Madhya Pradesh con-
sists of an old Railway colliery
which is being developed and also
a new colliery in the same neigh-
bourhood. The old and the new
collieries at Kurasia are together
expected to produce 1°15 million
tons of coal a year; 0°9 million tons
from opencast and 0°25 million tons
from underground.
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This colliery is progressing satis-
factorily., It has already reached a
rate of production of over 50,000
tons a month, A Dragline with a 15
cu. yds. bucket, the largest of its
kind so far in India, has been order-
ed for this colliery and is expected
to start functioning by the end of
June, 1960. With the help of this
Dragline and with the expanded
Railway Siding facilities becoming
available in time, the target for this
colliery is likely to be achieved.”

I would like to know from the hon.
Minister how far we have advanced
in fully exploiting the resources in
Kurasia.

Take the case of the Korba mines.
For expanding this, the project report
by the Soviet experts had been sub-
mitted. I would like to know whether
it has been examined and at what stage
it is today. About Korba we hear a lot
of controversy going on between the
Government of Madhya Pradesh and
the NCDC over the rates; and the coal
appears to be of inferior variety. Con-
troversy arises over the supply of coal
to the power stations. I would like
to know what is the trouble and what
are the present rates. About Korba I
would also like to mention how we
have not made the profits which are
due to us. In some place—I am not
able to lay my finger at it just now—
it is said that the loss we have been
put to is about a million or so. I
would like to know from the hon.
Minister what this is due to.

My next point would be about the
way we are utilising the Kargali
Washery. I want to know whether
the full rated capacity of 550 tons per
hour, or, as mentioned fn the report,
the rated capacity of 135,000 tons of
washed coal per month has been
reached or not. I find that 50 per
cent has been reached and we expect
to reach the full rated capacity by
November, 1960.

Development Corporation
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1t is stated: NS

“The Washery at Kargali went intg
production in November, 1958, . I§.
has, however, not formally been
taken over yet from the firm who
supplied and erected the plant. Such
forma] take-oves awaits completion
of certain technical tests, the details
of which have been indicated by the
Technical Committee appointed - for
this purpose by the Management.
The Washery has, however, been.
progressively increasing its  out-
turn of washed ‘coal. The highest .
figure for a month so far reached
was in November, 1959, when the
total out-turn was 87,890 tons.”

I have already mentioned that the
full rated capacity will be 135,000 tons
and that it is expected ‘to be reached
by November, 1960. I would like to
know from the hon. Minister whether
the expectation of reaching the full
rated capacity by the end of Novem-
ber, 1960 will fructify because a iot'6f
things will depend upon how far we
are able to utilise this. Although this
has been put to good use for the steel
plants, the fact remains that still the
rated capacity has not been utilised.”

We find the headquarters of this
Coal Board which was all the time in
Calcutta has been shifted to Ranchi
and the staff are finding difficulties
about quarters. The previous speaker
referred to the lack of quarters for
the ordinary workers. What facilities
have been extended in the private sec-
tor coal mines to the workers employ-
ed there are not extended to the wor-
kers in this public sector industry.
Greater attention must be given to this
also.

The next point will be this. So far
complaints have been received that
there are no proper regulations or
standing orders governing the condi-
tions of work or service of the em-
ployees. Although the conditions that
are prevalent in the private sector
need to be improved a lot, even those °
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are not being extended to these peo-
Ple-in the public sector. I am not
going into details; I will give only a
‘very small instance.

These miners are given free quar-
ters in the privatessector. Here also
querters are given; but they are still
charged about Rs. 2 per quarter or so.
Much has been said about the Code
of Discipline which was adopted in the
15th Indian Labour Conference and
subsequently in the 16th Indian Labour
Conference. More often we hear
from government quarters that the
Code of Discipline does not apply to
the public sector. I would like to
know how far this Code of Discipline
is being extended to the employer-
employee relationship in the public
eollieries and whether any grievance
procedure has been introduced.

Lactly, to sum up, 1 would like tc
recall how the targets were fix.dJ
wher the NCDC was set up. I ri-
member when the first report wus
published in 1956, we were told thaut
the target of additional coal produc-
tion in the public sector would be as
follows.

“0.5 million tons from the exist-
ing collieries, 1:5 million tons
from the Singareni collieries and
10 million tons from the new coal
mines—making a total of 12
maillion tons. The break-up of the
ten million tons was: in Madhya
Pradesh, Korba—4 million tons,
Central India Coalfields (Korba
and Bisrampur)—3 million tons
and in Bihar, Karampura 2.5
million tons and KXathara 0'5

million tons”.

Many facilities were given. The Coal
Bearing Areas (Acquisition and
Development) Act came into force in
June 1957 and several areas were ac-
quired. The estimates of production of
the new mining projects, namely,
Kathara, Sounda, Gidi, Bhurkunda,
Kurasia, Korea, Bachra, Korba etc.
were again recast as under:
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million

tons

Bxisting State Collieries . o's
Korba . . -1-6
K sthara . 15
Central India Coalﬁelds 15

Karampura, Gidi, Sounda,

Bachra, Bhurkunda, etc., . 5°0
Orissa—Barlanda . . . o's

Thus, they make a total of 10.6 million
tons. I would like io know why
there has been a shortfall and also
whether by the end of this Plan
period we would have reached the
target of 10:5 million tons from these
new mines or the 12 million tons
from all the mines, including the
Singareni and the existing mines. 1
would also ask whether there will be
a shortfall in this and if so by how
much. The Kargali Washery s
likely to go into full rated capacity
when it is put into operation. Cer-
tain questions arise in this connection.
What will be our target for the Third
Plan period? What would be the
targe: which we would have xjeached
in the private sector? Would we have
reached our target of 60 million tons
by the end of this Plan period?

Having said this, I would say that
I am one of those who wants that
more emphasis should be laid and help
rendered to the National Coal Develop-
-ment Corporation and I thank them
for the work done. Early steps should
be taken to see that the difficulties
and lacuna that hinder the increased
production are resolved.

Shri Morarka (Jhunjhunu): I am
very grateful to the hon. Members
who initiated this discussion on the
development of coal resources in t}ns
country this afternoon.

1 wish to begin first of all by saying
something about the production tar-
gets, allotted to the public sector and
the likely attainment of those targets
and then 1 would like to say a few
words about the profit and loss ac-
counts of this Corporation and then
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abow{ a few comparatively small
paints.

As the previous speakers have men-
tioned, the target of 12 million tons
was allotted to the public sector.
during the Second Plan period. Pre-
sent indications are that not more than
30 per cent of this target would be
achieved by the end of the Second
Plan., When I make this criticism, I
am quite aware that the Corporation
bad a comparatively more difficult task
than the private miners because it
had to develop many new mines and
the opening and the development of
the mew mines take much more time
initialty than the working or exten-
gion of the existing mines. But even
#0, one cannot get away from the
feeling that the progress made by
this Corporation was slightly disap-
pointing. As I said on a previous
occasion, when targets are laid down
for the industries in the Plan, the
Mndustrial targets are all more or less
inter-linked and inter-dependent and
that applies more particularly to in-
dustries like coal, power or railways.
For any reason, if the coal targets are
aot achieved, it has its repurcussions
on the entire industrial sector of the
sountry.

I would here like to draw the at-
tention of the hon. Minister to the pro-
duction of many industries that have
recently suffered for want of suffi-
cient supply of coal in the country.
Take for instance, the Sindri Fertiliser
Factory where alone production has
suffered to the extent of 50,000 tons of
fertilisers for want of proper grade
coal. Recently, there was a question
put in this House by Dr. Ram Subhag
Singh and other—Starred Question No.
257—and it was answered on the 9th
of August, 1960. The hon. Minister of
Commerce and Industry revealed that
production has fallen and the main
reasons were the failure to get right
type of coal and wear and tear of
machinery. I did express my appre-
hensioms at the time when the De-
mands of this Ministry were debated
last session and I said that Sindri was
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likely to suffer a great set-back im its
production and in its profits for want
of proper type of coal. I now believe
that there was a shortfall in produc-
tion to the extent of 50,000 tons—Rs.
1.5 crores in terms of money value.

But Sindri is not the only industry
that has suffered for want of coal. The
next in importance are our steel
plants. We are told that the smooth
working of the steel plants is threa-
tened for want of proper quality - of
coal. On the last occasion also, I read
out a para from their report and this
is what the Hindustan Steel Company
say:

‘“The supply of coal did not pre-
sent many difficulties during the
year. When all the coke ovens in
the three plants go into production,
adequate coal supplies would be
difficult to maintain until the -three
washeries proposed at Dugdao,
Bhojudih and Patherdih come into
operation.”

We read from the publications of this
Ministry that these three washeries
would not come into existence—all of
them at least—till 1962. Some of the
washeries are in very initial stages of
negotiations and tenders have only
recently been invited and in  other
cases orders have been recently placed.
Even the one  washery—Kargali
Washerv—for which work was com-
pleted as early as November, 1958 has
not reached its target production yet.
It has now reached about 60—65 per
cent of its rated capacity. Now, the
Kargali washery or any coal washery
for the matter of that has not got much
complicated mechanism and one does
not understand why the rated capa-
city in the Kargali washery could not
be obtained.

What surprises me more is some of
the remarks made by the Directors of
this Corporation in the report. The
Auditors of this Corporation have
commented adversely on the Kargali
washery saying that there are some
technical defects and some committee
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has been appointed and so on. There
is an answer given to this criticism by
the Directors. With your permission,
Sir, I would like to read it. Here it
is said:

“Since the submission of the
Auditors Report on the 30th of
November, information about quan-
tity of coal washed during Novem-
ber, 1959, has become available. This
shows that in November, the output
achieved was 65 per cent of the
rated capacity.”

The Auditors said that it was §5 per
cent. Further the Directors say:

“It may also be mentioned that
since the Kargali Washery was set
up with the sole purpose of supply-
ing washed coal to Messrs. Hindu-
stan Steel Ltd., the output was re-
gulated with an eye to their require-
ments which have been fully met
so far.”

Sir, they are indicating as if the out-
put was deliberately kept low only to
serve the requirements of Hindustan
Steel (Private) Limited. That is not
so, I may submit with great respect.
The Hindustan Steel Limited require
a very large quantity of coal. Their
Directors themselves have said that
though they did not have many diffi-
culties during the last year they are
afraid that there will be serious diffi-
culties when all the coke even plants
go into production. If you read the
explanation given by the Directors of
the N.C.D.C. in reply to the criticism
of their own Auditors, it gives the im-
pression as if the production was kept
deliberately low because the require-
ments of the Hindustan Steel Limited
were fully met. This, I feel, makes
rather a sad reading of the situation.

I would also invite your attention
to the Third Five Year Plan. The
main heading for Chapter XI there is
“Industries and Minerals”, and there
is a sub-heading “Objectives and
Priorities”. The heading given to
paragraph 4 of this Chapter on page
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205 is: “Experience and lessons of the
Second Plan”. Let us see what they
say about the experience and lessons
of the Second Plan. It is said:

“In the case of iron and steel,
the shortfall has deprived the'eco-
nomy of benefits reckoned upon
for the start of the Third Plan.
The shortfall is not so much due -
to delays in installation—except
in the case of coal washeries
which have fallen considerably
behind the plan schedules—as ‘in
securing smooth and continous
operation of new capacity.”

This is the lesson that the Third Five
Year Plan wants us to take into con-
sideration, a lesson which we learned
from the Second Five Year Plan,
namely, that because of the delay in
the coal washeries being put up in
time the country has been deprived
of the main source of industrial deve-
lopment—steel. Under these circum-
stances, this Corporation at least
should have taken more vigilant steps
to see that the current requirements
at least of the three steel plants. do
not in any way suffer.

The Kargali Washery, as I said,
completed in November 1958 has not
vet come to its rated capacity. Steps
should be taken to see that it comes
to its rated capacity. The foreign col-
laborators to whom we pay very
heavy fees should be called upon to
make good this thing. After all, two
years is not a small period during
which even after a washery having
been completed has not reached its
rated capacity.

Then, Sir. the other industries which
have suffered for want of coal are
glass, soda ash and. to some extent,
cement. Cement, again, is a basic
industry and our planners have said
that more attention will have to be
paid to steel. coal and cement. Pro-
duction of cement has suffered for
want of sufficient quantity of coal. I
do hope that the hon. Minister would
give his personal attention to the deve-
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lopment of coal resources, and I am
sure if he does give his personal atten-
tion something would definitely
be done not only in the expedition of
installation of new coal washeries but
also in completing and getting the one
that is already installed to its effl-
cient functioning.

Now I come to my next point, and

that is about the profit and loss ac-
count of this Corporation. From the
profit and loss account we understand
that this year the profit is about Rs. 20
lakhs as compared to Rs. 11 lakhs last
year. This is what Directors have
said:

“With the increase of produc-
tion, the profit-earning capacity of
the Corporation has ulso improved.
This is indicated by the fact that
during the year under review the
Corporation had as a whole made
a profit of Rs. 20,04,136 as against
Rs: 11,28,032 in the previous year
1957.58.»

Now, Sir, kindly remember this.
They say that this year they made a
profit. of Rs, 20 lakhs as against a
protit of Rs. 11 lakhs last year. But
when they go a little further they say
that the collieries which were losing
:collieries have made less loss this year
and the collieries which were earning
collieries have made a much bigger
profit th's year. They say that the
losing collieries this year made a loss
of Rs. 61,97,365 as against Rs. 69,36,988
during the previous year, Similarly,
the profits this year are now greater—
Rs. 1,16.27.694 as against Rs. 85.51,616
in the previous vear. The losses are
less and the profits are more, If vou
add uo these twoyou get a difference
of about Rs. 38 lakhs. That means
this year the Corporation should have
made a profit of Rs. 38 lakhs more
than what it made in the previous year.
As against that they say that the Cor-
.poration has made an increased profit
of Rs. 8:72 lakhs only. Th's is given
.on page 10 of the de luxre edition of

" the report. I do hope the hon. Minis-
ter is getting explanation about these
figures., as to how this difference is
accounted for, how when the losses

Development Corporation
Limited
were less and profits were more the
overall profit is only increased by 8.72
instead of Rs. 38 lakhs.

Even this profit which they show,
according to me, is not quite realistic
and is subject to certain other adjust-
ments. For example Rs. 18,79,690 are

not at all provided for in the profit
and loss account for the services ren-
dered by the Central Government, by
some department of the Central Gov-
ernment. Whether the Central Gov-
ernment charges that amount to the
Corporation or not, whether the Cen-
tral Government gives that as a sub.
sidy or not, the fact remains that
for the purpose of determining the
profit and loss of this company that
amount should have been taken into
consideration, The amount is Rs.
18.79,690, and that fact has been com-
mented upon by the Auditors of this
Corporation on page 34 of the report.
The Directors of the Corporation also
admit that it is not decided whether
the Central Government is going to
charge for the services rendered or
not. Whatever it may be, whether
the Central Government charges or
not, when you determine the profit or
loss of a commercial concern 1'ke this
you must make provision for such an
item of expenditure i.e. for actual
services rendered to the Corporation
for which if the Government had
charged the Corporation would have
been obliged to pay.

Sim‘larly, there are two other items
which also go to affect the profit and
loss account. One is an amount of
Rs. 723 lakhs, a certain revenue ex-
penditure. It should have been debit-
ed to the profit and loss account but
it has been shown as capital expendi-
ture incurred in the administrative
office at headquarters. That has been

taken as developmental expenditure
and has been thus treated as of a
capital nature as if that is going to
enhance the value of the assets. It has
not, therefore. been taken as a reve-
nue exovenditure which should have
been the right enurse acenrding to the
Auditors. Another nne is. there are
interest charees naid. Thev hannen to
be for the deferred terms of payments
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for the purchase of machinery. The
Directors have considered it wise to
debit it to the capital account and not
to the revenue account. According to
the Auditors, here again they should
have been debited to the profit and
loss account.

If you were to make allowances for
all these three or four items which I
have mentioned here the picture would
have been slightly different. There
would- be no profit left in this Cor-
poration. The Corporation would show
a net loss. I again say, in a Govern-
ment Corporation, in a way, all these
things are only to facilitate book-
keeping, and make no real difference.
Whether it be from this pocket or
that pocket, it is al] the same. But,
when -you have an autonomous cor-
poration, when you want to have the
finances separate and independent, and
when you have a certain system of
account'ng and when you want +to
judge the performance of any corpora-
tion by results, it is imperative for you
to keep the proper system of account-
ing which would show all the expen-
ses incurred, and all the receipts
gained.

Then I come to a small point but a
point for which it is worth congratu-
lating the management of the Corpora-
tion. That is, some of its officers went
to the U.S.A. and they bought some
equipment necessary for the Corpora-
tion, worth about 32,88,827 dollars, for
1,05,522 dollars. That, I must say, is
a substantial saving and 1 must con-
gratulate the officers and the Minister
who took the decision to buy the
equipment.

I next come to the third Plan. In
the third Five Year Plan, the target
for coal is 97 million tons. That
means an addition of 37 million tons as
compared to the target of the second
Five. Year Plan. As I said, against
the second Plan target of 0 million
tons, our achievement would be about
53 to 54 million tons, i.e. the new effort
would be to the extent of 43 million

tons, -with a back log of additional
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six million tons. Out of the 37 million
tons, it is expected that 21 million tons
would go to the public sector and 18
million tons to the private sector. ¥
think that it would not be very diffi-
cult for the public seci.. io achieve
this 21 million tons once the new
mines which they want to open have
been opened and the various machi-
nery which they have ordered are
received. It is, however, surprising to
note that while machinery worth
Rs. 20 crores have been ordered, the
machinery received so far is only
about Rs. 11 crores worth though it
was meant only for the second Plan.
If by the fourth year of the second
Plan, even half of the machinery re-
quired have not yet arrived, how can
you ever expect the Corporation
or anybody for that matter tc
fulfil the target? I hope that
there would be a little more advance
planning in this matter and that the
hon. Minister wil] take steps to ensure
that the target which he fixes for the
third Plan is not only for the final
year of the Plan but that every year
there is a gradual increase in the
production of coal.

I next refer to the Auditor-General's
comments which require the attention
of the hon. Minister. They say that
the property of this Corporation is net
insured. It is said: “No decision has
so far been taken regarding the insu-
rance of the assets of the corporation.
The matter requires early action.” It
is a dangerous thing. If the corpors-
tion is an independent one, and a sta-
tutory corporation, how can the assets
of the corporation be left uninsured?
They cannot be left uninsured even
for a day, and it is now more than
three years since the corporation has
come into existence, but still, none of
the properties of this corporation is
insured. I think it is a big risk that

the corporation is carrying on its
head and so the directors of the cor-
poration should take an early decision
on the matter.

Another point I would like to make
is about the realisation of the past
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arrears. The Auditors of the company
have made rather an uncharitable re-
mark in the report. Their remark is
as follows:

“Except in a few cases, no effort
appears to have been made by
the corporation to realise the out-
standing balances standing to the
debit of this account.”

1 can understand if the amount is
not realisedq but for the Auditors to
say that no effort seems to have been
made is really a sad commentary on
the efforts of the management. The
reply given by the Directors is not also
very categorical. They say that efforts
are now being made to realise the
outstanding balances. During the
year ending 31st March, 1959, a sum
of Rs. 3 lakhs was in fact realised. I
earnestly appeal to the hon. Minister
to attend to this matter. When a sum
of Rs. 44 lakhs is outstand’ng since a
long time—for more than three years

Shri C. R. Pattabhi Raman (Kumba-
konam): From whom are they out-
standing?

Shri Morarka: From the persons
who purchased coal. Certainly, the
Auditors were constrained to make
this remark that except in a few cases
no effort has been made to realise the
amount. I do hope that in future,
proper efforts wil] be made and that
the corporation would avoid inviting
such comments from the Auditors.

Then there is another remark of the
Auditors which is to the effect that no
provision for wealth-tax has been
made. I can understand this. From
the accounts and the balance-sheet of
this corporation, one cannot determine
what is the wealth of the corporation
and when the wealth cannot be deter-
mined the wealth-tax also cannot be
determined. Why the wealth cannot
be determined? Because the value of
the assets taken over by the corpora-
tion has not yet been determined.
Year after year, Auditors have com-
mented that due to some procedural
difficulty or the other the Govern-
ment and the corooration have not
come to an agreement about the valua.
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tion of the assets, though on a-cer-
tain basis, shares have been issued-to
the Government, to the President, for
the value of those assets. - When the
attention of the Directors is drawn to
that fact, the answer is that they
would adjust the shares also
when the value of the assebts is
determined. I do not know how they
can play with the company law like
this. How can they adjust the capital
amount and adjust the value of the
assets when they have been shown in
the balance-sheet year after year?
These are the things which the Gov-
ernment must decide in advance
before they are transferred to the cor-
poration. If for any reason whatever
must be kept in suspense or at least
they must be treated as a loan. They
cannot be treated as capital and the
value of the assets cannot be converted
into the share capital of the corpora-
tion. This is my humble submission,
and I do hope that regarding the pro-
cedural point which I have mentioned
the hon. Minister will draw the atten-
tion of the chairman and the board
of directors of the corporation and
prevail upon them to correct the posi-
tion. But the Minister himself has to
do a lot in this respect; he has to fix
up the value of the assets so that they
can be properly shown in the balance-
sheet.

Finally, I come to the transport diffi-
culty. If one reads about the develop-
ment of the various mines and the
slow progress which is made by them,
there is one point which always stares
in the eyes: and that is, lack of proper
siding facilities for wagons, loading
facilities for wagons, and so on. This
is the position today. If this is so,
then the position in the third Plan Is
going to be slightly worse, because, m
the third Plan the total increased
capacity for the railways ig 73 mil-
lion tons. That is, it has increased
from 162 million tons to 235 million
tons. If we are to reach our target,
out of the 73 million tons, coal alone
would be 43 million tons in addition.
Leaving aside steel, cement and
various other industrial products in-
cluding the movement of foodgrains,
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\coal alone would require more than 50
per cent. of the increased capacity. 1
.45 Lope that the Government, when
ther fix the target for railways and
:a.50 for the development of coal, will
.synchnise these two things and make
both the things realistic and would
not provide for a disproportionate
.increase in the coal target without
creating correspondin capacity for the
railways to transport the coal.

. 1 earnestly hope that the Minister
will take these few suggestions which
T have made, in the proper spirit,
and that he will see that in any case
‘our steel plants which we have put
-up, after spending more than Rs. 600
-crores to Rs. 700 crores, would not
-remain idle for want of proper sup-
ply of coal

-16 hrs.

Shri Aurobindo Ghosal (Uluberia):
Sir, while in western countries, speci-
ally in Common Market countries,
.the production of coal is being cut
[down from 5 per cent to 12 per cent,
.our country is still facing this shortage
,of coal. But it is not due to the fact
that we are wanting in coal deposits;
(it is because we are lacking in the
machinery to raise the coal from the
coal-fields. As we have been just
told, in Bengal area alone, there is so
‘much coal that it can provide the
‘needs of the whole of India for the
‘coming 500 years, if raised. Therefore,
it is true that we are not in shortage
of coal. This is due to the deficiency
in our raising capacity and transport
‘capacity. Because we lack in this
‘capacity, we are not able to raise the
necessary quantity of coal that we re-
‘qu're for our plants and for develop-
meht of our industries. This can be
‘proved from the body of this report.

.In the report, we find that we are
lagging behind the target in raising
eoal in all mines—both old and new—
«of .the NCDC. The target of coal pro-
duction at‘the end of the second Five
“Year Plan, i.e. at the end of 1960-61,
I8 at the rate of 60 million tons per
‘year. Out of this. total estimate, 44
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million tons were allocated to the
private sector and 16 million tons to
the public sector, including Singareni
colliery. Out of the target allocated
to the public sector, 2*6 million tons of
production was allocated to the Sin-
gareni colliery and the task of NCDC
was to produce the remaining 135
million tons. Out of the target fixed
for the NCDC, it was to increase pro-
duction of its old collieries from 2'9
million tons to 8-4 million tons and
the remaining 10 million tons to be
raised from the new mines. In the
report, we find that the production of

all the mines is falling short of the
target.

Out of the 11 old mines, 5-o0ld
mines are running at a huge loss
which has been estimated at
Rs. 61,97,365. Regarding the new
collieries, we find the production is
almost half of the target in almost
all the mines. The position is as fol-
lows:

Name of collierv Target  Actual produc-
tion
per month
Bhurkunda 1lakh 50,000 tons per
month.
Kurasia (old 1°15 50,000 tons per
and new).  million month
Kathara 1-15mil- No production
lion tons shown in the
report.
Saunda 1 lakh 20,000 tons,
tons
Korba More than 33,000 tons.
1 lakh tons
Gidi ‘A’ . More 7,000 tons
than 1
lakh tons
Sayal ‘D’ . 45,000 5,500 tons
tons
Bachra . 50,000 No raising shown
tons.
Gidi ‘'C’ . 34,000 No raising shown
tons.

From these figures, we come to the
conclusion that the NCDC mines
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have not been able to reach the
targets of production fixed for them.

The explanations that have been
shown for low production are: (i)
want of railway transport facilities,
(ii) want of power supply, (iii) want
of mining machinery, and (iv) want of
mining personnel. We will deal with
these one after the other. Regard-
ing the first, the railways should be
asked to provide the coal areas with
railway sidings immediately. Other-
wise, we come to know from the re-
port, that due to want of transport
facilities, in the case of Bhurkun,
Kurasia and Gidi ‘A’ collieries, pro-
duction has been held up. Naturally,
the railways must be asked to deve-
lop the railway sidings, so that coal
can be raised and transported from
these mines.

Regarding power suppiy, we have
seen from the report that Korba is
suffering for want of power. There-
fore, the Madhya Pradesh Electricity
Board should be asked to supply suffi-
cient quantity of power to Korba
Coal-fields or a new avenue should
be explored to see that power is
being carried from any other power
station to this coal area.

Regarding want of mining machi-
nery, we are told that the mining
machinery that we require in the
second Five Year Plan is estimated
at Rs. 20 crores, but up till now, only
machinery worth Rs. 11 crores have
so far been supplied. So, it is less
by almost 50 per cent. Naturally, it
is very difficult to work out new
mines without the machinery. So, I
would request the Minister to see
that the machinery which is essen-
tially required for working out the
mines is immediately supplied to the
NCDC. I would also request the
Minister to see that the machine tool
factory which is being set up at
Durgapur with Russian help is start-
ed at the earliest moment. I would
ask the Minister whether there will
be any difficulty for the machinery
that will be manufactured in this

7989 (Ai) LSD—S8.
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factory, which will be quite naturally
on the Russian model, to fit in with
the machinery now existing in the
collieries, because the existing
machinery is mostly of British make.
Naturally, that is a point which
should also be considered.

Regarding the difficulty about min-
ing personnel, our additional require-
ments of mining personnel for the
third Plan have been assessed at
40,950—mine managers 3,000, sur-
veyors 950 , overseers 7,000, sirdirs
12,500 and shortfirers 17,500. But
the training that has been arranged
by the Government is quite inade-
quate compared to the requirements
of personnel in the third Plan. At
the Dhanbad Mining School, the take-
off of students has been increased
from 45 to 90 students. In the
Banaras University, it has been in-
creased from 20 to 40. Seven more
institutions have started mining cour-
ses with an annual intake of 23 stu-
dents each. Four schools are being
run by NCDC. In the last three years,
they have given training only to 240
trainees. All these taken together, we
cannot train more than 30 to 35 per
cent of the personnel required to man
the tasks coming in the third Five
Year Plan. Naturally, I would request
the Minister to see that the training
facilities are extended and a large
number of trainees are trained to meet
the demands of the third Plan.

Lastly, I come to the washerles.
We have got huge deposits of coal.
We require coking coal for our steel
factories and some of our industries.
But only one washery at Kargali has
been set up. We do not know the
fate of washeries at Dugda, Bhojudih
and Patherdih. We hope that some of
these washeries will come up on a
later date. We would request the hon.
Minister to see that washeries are set
up. At least if the Korba Washery is
set up with Russian help it would be
a good thing. I find that they have
already granted 500 million roubles
for the development of the Korba
collieries. So, I would like to draw
the attention of the Government to the
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production targets of the mines of the
N.C.D.C. as the private sector, who
have really exceeded their targets, are
very critical about the public sector
undertakings.

Then I would like to refer to the
fall in production in Sindri Fertilizers.
As has been pointed out by Shri
Moraka, so far as we know, it is not
due to non-availability of the right
type of coal; it is due to the dispute
on the grading of coal between the
Coal Board and the chemist of the
Sindhri Fertilizers. That could have
been settled earlier. In spite of so
many defects and lapses in the
N.CD.C. I welcome the progress it
has made, though small, as a public
sector undertaking.

Shri A. C. Guha (Barasat): Any
assessment of the National Coal Deve-
lopment Corporation has to be made
only on the background of the target
for the Second Plan—how far it has
been able to achieve the target. In
this respect, the question of making
some profit or not is not of so vital
importance. It has been recognized
that coal is the most important mine-
ral and, in fact, it is the key to our
industrial development. Development
of coal according to the Plan is of
vital importance for the fulfilment of
the Plan target in other respects. Some
difficulties are being reported now in
this regard; that has to be examined.

From 38 million tons at the end of
the First Plan, the target for the
Second Plan was 60 million tons. Of
this, the private sector was to raise, I
think, 10 million tons more and the
public sector was to raise 12 million
tons more. I am not sure how the
private sector also will be able to
ach’eve its target. I am afraid, they
may just reach it or even there may
be some shortfall in their production
also. Their performance in the first
two or three years is all right but, T
think, later on, their performance was
mot quite as good as before. But, I am
sorry to say, the target fixed for the
public seetor has not yet been fulfilled
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even by 25 per cent. The increased
production that was to be achieved by
the public sector has not been fulfilled
even by 25 per cent.

I find from the Report for the year
1958-59 that it is stated on page 8:

“The total production during the
first six weeks of 1959-60" (this
report is only about 1958-59 and
so this statement refers to the
next year) “from all collieries
existing” (the collieries which are
taken from the railways and the
new ones mentioned above) “was
only 22,064,450 tons.”

I also find from the report that the
coal raised from the old collieries in
the public sector was only about 3'5
million tons. Taking that the raising
from the old collieries during the first
six months of 1959-60 remaining the
same or stationary, we can only calcu-
late that the raising of coal dur.ng
the first six months of 1959-60 from
the new collieries that are being work-
ed by the N.C.D.C. is only ‘5 million
tons. Out of 12 million tons of in-
creased production only ‘5 million tons
were raised from the old collieries and
one million tons from Singareni and
the remaining was to be raised from
the new collieries that are to be open-
ed and worked by the N.C.D.C. But
by this calculation, if in the first six
months of 1959-60, the raising of coal
from the new collieries stands only at
.5 million tons then you can under-
stand how far the N.C.D.C. has been
able to achieve its target.

In th's respect, I should say the
Government or the Ministry made
some optimistic calculation. Repeated-
ly on the floor of this House, ] men-
tioned that the public sector would not
be able to achieve even a considerable
portion of the target fixed for it. The
Minister may recollect that he assured
us on several occasions that it might
be possible for the public sector to
achieve the target. Collieries can be
opened up in a short time but it would
take at least three or four years to
make them ready to produce coal in
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sufficient quantities. That time is yet
% come but may come very soon. I
think the initial mistake was making
a too optimistic estimate about the
possibilities of raising coal from the
new collieries. May we expect these
%0 reach their targets soon?

While referring to the failure of the
N.C.D.C. in achieving their target, I
should mention one commendable thing
about the Corporation. Some of *he
old collieries were running chronically
at a loss for years. I find from the
report that the losses from these col-
lieries have gone down and certain of
the old collieries which had been
giving meagre profits have now been
giving higher profits. That should be
oonsidered as a considerable achieve-
ment on thc part of the Corporation.

But, at the same time, it should now
be decided whether some of the col-
lieries which had practically run their
life of utility, which had been working
for about 80 years, where there is no
prospect of making a profit, should yet
be run or should be closed. Some of
these collieries may be giving us very
good coal. If any loss is to be incur-
red on them because of the quality of
the coal, it should be borne by the
Government and the nation. But it
should be decided whether similar coal
from other collieries can be available
and whether it should be more econo-
mical from the ultimate point of view
of national interest to close down
those collieries or to work those col-
lieries. That policy decision should be
saken without further delay.

I find from this report that some of
the new collieries, about 4 or 5 of
them, have gone into commercial pro-
duction and have been taken in reve-
nue account for the last two years.
It is so since 1958 and 1959.

One of them is Bhurkunda which
has been taken into revenue account-
mg in April 1958. It is a very big col-
liery with the prospect of a good yield
of coal. But even from April, 1958 up
to the end of the year, production of
coal from Bhurkunda colliery is not
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quite adequate. It is only 50,000 tons
a month. Taking one colliery into
commercial production stage means
that the capital expenditure is more or
less over and the colliery can now be
treated as a commercial enterprise.
We should, therefore, expect that those
collieries which had been taken to re-
venue accounting should give us more
coal than only 50,000 tons or something
like that per month. In some cases, it
is less than 50,000 tons, I think.

Now, I should alsc mention another
thing. What is the target for cach
colliery? Can the hon. Minister assure
this House that each colliery has at
least been approximately approaching
the target as regards production of
coal? I think he will not be in a posi-
tion to say that. If so, why has the
production target for each colliery not
been maintained? The real perform-
ance is considerably less than the pro-
duction target.

My hon. friend, Shri Morarka, men-
tioned about the profit and loss ac-
count. Really it is somewhat astonish-
ing that after proper analysis, it w.I
be found that ithe new collieries have
been running at a huge loss. The pro-
fit from the olq collieries would come
to about Rs. 32 lakhs whereas the
totai profit from the Corporation
would be only about Rs. 22 lakhs. So
it can be assumed that the new col-
lieries have given us this loss of about
Rs. 10 lakhs. Why should it have
been so? That is also a point for the
hon. Minister to look into and take
satisfactory steps so that similar losses
may not recur next year.

I shall now refer to some of the
audit objections. Year after year
there have been a number of audit
objections. I think a major portion of
this Report consists of the audit objec-
tions. They cover a fairly good num-
ber of pages. If so many audit objec-
tions had been there in the case of a
private company, the Board of Direc-
tors surely would have felt sorry and
ashamed. Some of these audit objec-
tions may be of a formal nature but
some of them are of a substantiv2
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nature and are not just of a formal
nature.

The first item—this has been refer-
red to by my hon. friend, Shri Morarka
also—says that the assets and liabili-
ties of the old collieries which have
been taken over by the N.C.D.C. have
not yet been properly valued. It is
just a book transfer from one Ministry
to another Ministry of the same Gov-
ernment. Why should this irregularity
continue year after year? I think it
can be settled just within a few days
if the hon. Minister takes some per-
sonal interest in this matter and clear
this irregularity. The first item is
being mentioned year after year. I
cannot understand how the deprecia-
tion and reserve fund are also being
calculated when the total capital or
assets of the company have not yet
been properly valued.

Then, about the Kargali Washery,
the audit report says that only 55 per
cent. of the rated capacity was being
done by this Washery. The reply of
the Board of Directors is that this
Washery is intended to supply coal
only to Hindustan Steel. Is there any
contract that this Washery will not
supply washed coal to any other party?
If not, why should its produciion have
been kept down deliberately as is sug-
gested by this reply? I have my own
suspicion that this reply of the Direc-
tors to the audit objection is a clever
reply and does not reveal the real
position. What is wrong with the
Kargali Washery? Why has it not
fF ne into its normal production and
why for the last two years has Gov-
crnment not taken it over? 1 think
even now it has not been taken over.
Why? 1 think the Washery was erect-
e1 and put into operation some time
in early 1959. I am open to correction
about the exact time; but I think it
was some time in early 1959. So for
nearabout two years why has Govern-
ment not taken over the Washery” Is
there anything wrong in the erection
or what is it?

Then about the other three wash-
eries, when are they coming into exist-
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ence? Is there any time fixed for that?
The time that was fixed previously
has already lapsed. What is the next
time 1imit? Have the Government got
any idea as to when the other three
washeries will be erected and put into
operation?

Another audit objection is about
some papers lying with the DGS & D.
It is stated:

“....the Bank Guarantee given
by the Construction Engineers
amounting to Rs. 17,24,000 has not
been verified by us, as the same,
we are informed, is in the custody
of DGS. & D....... ”,

Is it that this Corporation is still mak-
ing purchases through the DGS & D?
When were these purchases made and
why have these papers not yet been
brought from the DGS & D and put
before the auditors for proper verifi-
cation?

I would again draw the hon. Min-
ister’s attention to audit objection (e)
on page 33. I do not like to take the
time of the House in mentioning all
these things but some of these are of
a serious nature. Then, on page 45,
it says:

“With the exceptlon of item No.
(c) which has been verified by us
only by reference to the cash re-
ceipt counterfoil, we have been
unable to verify the other adjust-
ments effected and the reasons
therefor due to the non-availabi-
lity of relevant documents and
corresponding references to the
Subsid ‘ary Registers.”

Why were these documents not avail-
able for the auditors? Had it been so
in the case of a private company, I
think the Company Law Department
would have—and rightly, should have
—taken some steps?

Then the Director of Commercial
Audit has also made some adverse re-
marks. He says:
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“A large number of discrepan-
cies, including misclassificat.on,
were noticed between the ac-
counts maintained by the Colliery
authorities and the accounts main-
tained in the Central Office....”

Then,

“....interest charges on invest-
ment prior to the Washery going
into production.”

It is paragraph 3 of the Report of the
Director of Commercial Audit. The
Corporation has debited Rs. 15,19,995
to ‘“Kargali Washery Suspense” ac-
count and about the interest on that
there has been some discrepancy ac-
cording to the Government auditcr.

Lastly—this is a serious item, and
it has also been referred to by Shri
Morarka—I think the M.nister should
see about the insurance of the assets
of the Corporation which are worth
several crores of rupees. Why should
all this valuable machinery be kept
without insurance even for a single
day? I think some administrative de-
cision on this matter should be taken
immediately. I do not know if there
is any procedure of insurance by the
Government, and if there is that should
have been done; otherwise there
should be commercial insurance with
some private concern.

With these remarks, I think I should
conclude my comments on this Na-
tional Coal Development Corporation.
I can only expect that the preparatcry
stage being over, it will be possible
for the Corporation to achieve its tar-
get for the Third Five Year Plan.
What is the target for the Third Five
Year Plan? It has been stated in the
report that it is proceeding on the
basis of producing 30 million tons. But
from the draft of the Third Five Year
Plan, we find that this target may not
exceed 25 or 26 million tons, taking
into consideration the shortfall in the
production of 60 million tons, being
the target of the Second Five Year
Plan.
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[MR. SPEAKER in the Chair.]

I think the Minister also should take
us into confidence as to what will be
the achievement of the sixty million
tons target and how much we would
be able to achieve at the end of the
Second Five Year Plan period and
what is the programme for the Third
Plan.

Mr. Speaker: I will give five
minutes each to Shri Sinhasan Singh
and Shri Rajendra Singh. Shri Sinha-
san Singh.

ft fegan fag (@) : e
R, a9y I9T WM F AT I
q9 = T ¢ Afew fRT o
T AN AT AT AR F oA gl §
A THFT AT qEA § | TRER
¥y qdf @ ¥ FTHr AOGL T DA
& srewT ¥ o gU § AR i aF R
o g, IR I|A aga wiEw &
F it gy fofid + 2ar @ ATy
Far g A g & fF | @
TIAAT FT, YTHTC FT AT {8 FAT
T T A , N R A F U H
fear T @ AR F09 & FAT TN
FaT Fdfewr ¥ oW gAT & AR
TE ¥ FO9 35 FAT TQ@T T 3
2 Fgi T aTer aT | ] | I AR
UGS T THIFT & IHH IFT 0T AT
qar FoFT fF §,¥¢,5%¥ €Y@T Awey
¢ T 3w ¥ Afafes dF mw
HRTTE BT AT FEAT G & AC
T T AT Tg qg NqqHE T frave
A 2 i ofie afas o & 3w
T & ¥ fag 9

AY € ATE ST B AT & |
teys § WET A YT qedr "s
9 | IH ¥ T "o o THo
f AT aEgd | oI T dEY
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forsigfea ot a7 frmar At s Wt
g9 gaT ¥ | A3 A FE FAr o7
qFaT § fF N ww STwEd o
i FTE M amadl & ;W
T # g7 wrdo o wgo T AY &
R BT T AT Q, TR TR @ AR
& gefafeem Y Ak 9w sk
N FH S T AT B gwwEn
e A W ©F X gg fod s
a7 a1 fF f ow w0 w1 owaae
At 7Y BT & I o 99 9 @
foram ST & 1 S S @), T e
Sfeal # AT ATE SR R
gQ M, BEIT T F AW Y 92T ¢
T § A afew W e e
F15F $aT W FT A1 o fufmw &=
B S AT TR FIT 39 79 J9eT
w g fafqgw cafem & s s
ToFY fIE & IuaY @ ¥ 9aT oA
R & eue—<o ¥ oy 39w I} W@
&Y g} & G=1 fFar o afy wofe #
7 TR @) aY 98 I AW L%
fafram o & Trdie # Q@ wT AW,
%@ I AIIH A [T

@ a Y § wgAr AT g
AR F IR F § 1 M@ F=3
wREG w9 F faalkd ¥ qF o
T @l F @Y F1 /Y faEr § 0
# F@Tg f5 @Yo o HYo FY AW
T I aGI FHE, oA ST A |
Q) AT T AT FE G YRY §
agt X A TR BT AEH B F¥ 46T
ok amr & 5 3 9T FaTReE £ 0
T T 9 &N WA @i 9T F
AR I M dEr gl Y qew
wE & F9 & 1 T A A AP @ WY
A Q@I ITEME | g AW H
TN AT 8, @ AR yal R R
€ R & & Fw A gE @
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TF A AWy W AR & AR I
faarr o5 s &, & gy fowmaw
§f @ AR T A AN @
W o9 g AT AT @Y 7R
e Wl FY § W 7t F At
N FFE FET F, @ A=A BT @
#R 78 #1% g9 foF g1 a1 v
TN T AT § g
T 9T W T

FY a7 & wgiz T A AN
Tt ¢ § W WA ¥ @' 7@
g s frarerd § FfeT g
g Y Frrar fqwer ST @ ag
T a & ferar Smar @1 9%
w) v faegar T smar & T
e A A6 FF , AT 7@,
F OF g ¥ g g BF F D
I F AT Fqg I AAT IT@T § A
fipe SETSd § W TWT F gHYT I
I MR F AW | 9 Q@ F @R
gafag@m & | wmA ¥ ar W@
qreT, TR ¥ IR W AR 5 W
P fFeTag TR W T AR
TARFF T | W IG Y ==
g g I wA Qasar g =
HATHT WY 7 Faw g |

# Wi s § T g W
I AY AIAgTH AR @
qTa FT ¥ | ITH qAS ¥ X a7
5 IZN igdre A @Y Fwaraw fear
& W= BYT WS By FHAT G) e
&1 W & FRO IR ag T9ww
wrefaal #Y agrEar ¥ g4 Saar @
T F GHa ¢ o & w=iw &
FEAAC § FT AFY § W AT B
Afrrdt $T Tva § 1 gfF g
F A A ATHY IIAT AT AR T A
gl gFAT ¥ W AR @R ABIRW
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frrg sk AR qarast &
W FEHT A STAT I § AR 1A 9
IGATAT STGT @AY 9% SATET wegn v
&1 T AR @AY waew AT @0
wfeT @& aF Fr dowr w1 FW §
T@ A &% R wwaar § A {fw awa
AR FAS FT geqr F A0 g7 7 &
fad faer oY &, 3% dATEY 9N 0%
ferre &7 ama 48 & 1 gAY o T
& T & & quer @97 F1 faar f
T g 7ga fere ST @ &Y

i 73 fam Yy agr e #
TW@ET T 97 fF wEE W ¥R
afawa @31 & 1 ag w@ T g
AT AR THFT FF T AL & 1 W
T A A e fem e Y ¥ R R
&% AR WY FT T & fag dae §
HR IR TS W IE ¥ §g WY
TrdT @ | mfag & 74 wgiaw & s
sem 5 wfas & sfus g €3
H TAT Y W AT FT AT T
foar ST 1 OF SR W) T '@
@ o & @ amEl ®WE FT qEE
TSI § | I "I SR WY 98 Sg
A 7ga Y W TF AT & 13T F e
g f5 @ s 1 Q fegel § aier oy
wRiT & A w foar Sg W) g I
& & 3 F foar g 1 WO FRT §
f5 7 (s AT Y ARA AT RE |
A% Y o7 € § 7 A F § g o
Fhdr § AfF A 78 ard & oy
AT A HE | A AROT 97 _E E Iy
S fomar sm fomr s gwar @
forar Mg AR A FW g A dEw
¥ fomr s

# o AR A« aE A
WA oft 1 e feemr AwEr g
TR JgA & & fF wre wmo Ao
T dax w1 fopde ar g =R
A IR ufededt F s ¢
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¥ ¥ =gy grar & 1 oy f wv
TN & NAged & I i A AR
T g fF a® fE% aga weam s
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g v gy foaml & F st
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ot gfefaspre 3 7 w T ¥
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W &1 g ar ot et 7 e fem
Jar Y & wwar & R g IMAfex
adF Y amg M A awar g1
gFar g 5 w3 saam ¥ 93 FL IGY
XX ATt AT A AT FH AT A
Ffsqd 7R @z fed =gaaw &
FT T2 SBET & AT T8 IF A
& =ifgd f5 o Y w7 W F TR
ofpizet =X AR A A g3 T
afdzedt qod W s § wed,
TRIAIaRAT g afs wEie A%
A€ dar & F@ A GO0 gfEd F7T
e

Mr. Speaker: Shri Rajendra Singh:

Shri Rajendra Singh (Chapra):
With your kind permission, may 1
know how much time is at my dis-
posal?

Mr, Speaker: Five minutes to seven
minutes,

Shri Rajendra Singh: Other Mem-
bers have got 20 minutes. How could
1 place my points within five minutes?

Mr. Speaker: Let him reserve them
for some other occasion.

Shri Rajendra Singh: That could be
possible. But, so far as this discussion
is concerned, what can I do? My
party is deprived of a chance to oarti-
cipate in this discussion.

Mr. Speaker: That is true. We have
only two hours. Every one cannot
have his time. However, let him have

ten minutes. The House is thin
already.

Shri Rajendra Singh: I shall finish
in ten minutes, Sir.

Before I proceed to deal with -he
matter under discussion, I would like
to make a brief reference to some
very important matters which concern

us and cause deep anxiety in

. sur
minds.

The formation of State com-
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panies has given not the results which
we anticipated of them. While they
have all the demerits of private com-
panies, they have not got a single
virtue of a State enterprise. In one
of the very important discussions 1n a
U.N. seminar, it was said that the
Indian State companies are in fact a
fraud on the Indian electorate. I do
not go so far; but, nonetheless, I
feel that there must be some financial
accountability of the State companies
to this House. When I say this, I do
not mean even for a minute that the
State companies should be something
like a Government department. None-
theless, some form, some media, some
sort of a device should be found out
which could meet the situation. Atter
all, the national exchequer is entiiled,
and for that matter, this House is en-
titled, to understand how every farth-
ing of the money which belongs to the
people is expended.

Here is the annual report of the
National Coal Development Corpora-
tion. If one goes through it, one can
have some idea of the physical targets
which have been achieved by the Cor-
poration and how some defects, mis-
takes, shortcomings have occurred in
th's Corporation. But, there is no men-
tion of how the financial estimates
were made, how the outlay was made,
and how the moneys have been ex-
pended. With the result that, here,
we can only discuss things in terms of
the targets and not in terms of the
fact whether the outlay was proper,
whether the estimates were made in
accordance with business principles,
with the greatest economy that we
should have in the present context. I
am not opposed to these bodies. I
would like all these bodies to be kept
separate entities with adequate finan-
cial power. All scope for elasticity and
manoeuvre should be there. None-
theless, to tear this House from total
responsibility even for even-lock:ag
into or assessing the financial part and
its execution would be going too far.
It would be in a vital sense a negation
of parliamentary democracy itself. This
is a very vital matter. Of course, it
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does not absolutely concern the Min
istry of Steel, Mines and Fuel. In fact,
it is related to the basic policy of this
Government, Through the forum of
this House, I may request the hon.
Minister of Steel, Mines and Fuel that
he should try to see to it that some
method is dev.sed so that this Parlia-
ment can have access to the financial
working of such companies. Other-
wise, there would be unnecessary mis-
understanding and confusion in the
minds of the people, and ultimately,—
of course, I do not want to visualise
that day, God forbid—public confi-
dence in State enterprises shaken.

I am not one of those who feel that
there is much to be disappointed so
far as the achievement of the targets
laid down by the Planning Commis-
sion is concerned. I had the oppor-
tunity that was made available to
me by the kindness of the hon.
Minister, of coming in close contact
with the officers of the N.CD.C. I
saw them, I talked to them, I moved
in many of the mines. I could say
that so far as the administration is
concerned, they are much alive to
their responsibilities and are anxious
to see that all the targets laid down
by the Planning Commission are
achieved. Nonetheless, difficulties
were there, teething troubles. When
one has to start some'hing new, so
many prblems are there. The ques-
tions of resources, availability of the
things that one requires in time, etc.,
are there. Even within the limita-
tions circumscribing difficulties, the
achievement of the National Coal
Development Corporation remains
quite commendable,

Some of the Audit comments should
have been taken much more seriously
than the Corporation has done. I do
not want to go into the details because
I do not have the time. Therefore,
I am leaving it there. Only one
thing that I am suggesting to this
Corporation through you is that, in-
stead of now going in for fresh fields
in the Third Five Year Plan, let us
concentrate as much as we can on the
mines which have already been
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worked, where capacities have been
created and where we are simply
waiting for the yield. Let us exploit
the present mines to the utmost, and
then if we find that it is not enough
and new mines have to be opened up,
we can, of course, do so. Otherwise,
it is always preferable to have in-
tensive exploiiation of present mines
than go in for new fields, because
the same difficulties would again be
there and most of the time would be
taken up in creating capacity.

One of the reasons for our not
achieving the target laid down is
non-availability of the requisite type
of technical personnel. 1 had this
from the top officers of the N.C.D.C..
We must see to it that at no stage
during the next five years, when our-
target would go up to about 100
million tons, there is lack of trained
personnel. If we have enough capa-
city, we must utilise it to the fullest
extent; if not, let us start with train-
ing centres as quickly as we can.

At the cost of being misunderstood
that I am parochial, I would humbly
submit that people from Bihar have
not been treated fairly, because in
most of the mines they are very
seldom to be seen above the lowest
formation. I appeal to the hon. Minis-
ter to see that they have no grievance
on this score.

Shri Sinhasan Singh pointed out
one thing, and I also feel very strong-
ly about it. Howsoever talented and
distinguished our ICS and IAS men
may be,—I do not cast any aspersion
on them. they are very good assets of
the country—to imagine that they are
the only repository of integrity, intel-
ligence, imagination and capacity to
do all these things is very erroneous.
I feel there should be proper repre--
sentation for the administrators,
people from public life, not neces-
sarily Members of Parliament, and
for the technical men on the board,
because, after all. 3 huge amount of
public money is involved and there:
must be a measure of accountability
by this organisation to the people.
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Sardar Swaran Singh: The debate,
quite naturally, was not confined to
the report pf the N.C.D.C. for the
year in question, but other important
matters were also touched upon, which
shows the great amount of interest
which hon. Members are taking in
this important subject of coal. It will
not be possible for me to deal with
all the points, but I would like to
say something about the general
matters that have been raised and
point out certain important specific
points about the working of the
N.C.D.C.

The question of attainment of
physical targets has been commented
upon by more than one hon. Member.
Concern has been expressed about
the slow progress of production
increase, and very naturally, Members
are anxious to know what is likely
to be the picture at the end of the
current Plan period. I would, there-
fore, like to say something on this
aspect first.

As the House is no doubt aware,
the total increase of production in the
public sector envisaged in the Second
Plan period is 12 million tons. Out
of that 1-5 million tons had been
allocated to Singareni and 10°5 million
tons to N.C.D.C. The expectation
now is that Singareni will, by and
large, achieve the additional produc-
tion allocated to it. With regard to
N.C.D.C,, although the requisite capa-
city for additional production would
be achieved by the end of the Plan
period, achievement of the full target
is likely to be delayed by a few
months. According to the latest
assessment, it is anticipated that the
full target of additional production,
both from the old and new collieries,
would be achieved by the end of 1961,
‘that is about eight or nine months
after the end of the Second Plan
period. As has been pointed out by
Members familiar with the difficulties
that face the development of new
mines, this delay of about eight or
‘nine months in the realisation of the
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full target is not a very disquieting
feature, and I would request hon.
Members to view it in that light.

I think I also owe it to the House
to give a little clearer picture of the
production envisaged from the various
collieries, because that will show with
some definiteness the physical targets
expected from them. I would like to
say here that if we take a very strict
view, according to present estimates,
in March, 1961, which is the last
month of the present Plan period.
there is likely to be a shortfall im
production of the order of about six
million tons in the total target of
60 million tons. That is, the level of
production in March, 1961 is likely to
be of the order of 54 million tons. I
visualise that there will be a shortfall
in the private sector of about 1.5 mil-
lion tons, and about 4.5 million tons in
the public sector if we take into con-
sideration the level of production in
March, 1961. But the important thing
to be kept in view with regard to the
public sector collieries is that all the
physical activities necessary to push up
production or to make up that short-
fall in production would have been
established by the end of March, 1961,
and no sizable fresh capital expendi-
ture would be required to achieve the
additional production of 45 millior
tons. That is why I said that, having
in view the various difficulties that
might be experienced, there might be
a time-lag of about eight to nine
months in achieving full production.

Shri Chintamoni Panigrahi (Puri):
It will be made up in 1962?

17 hrs.

Sardar Swaran Singh: By the end
of 1961.

So far as the ultimate monthly
targets, as have now been allotted,
are concerned, I would like to share
this information with the House. I
am given the monthly targets as
allotted. For the old collieries, the
figure is 2,82,000 tons. Then, I come



3061 Motion re: SRAVANA 26, 1882 (SAKA) Report of National Coal

% old and new collieries, that is,
where there are existing old collieries
and where new collieries also have
been opened up. In this category,
there are two important collieries,
namely Bhurkunda and Kurasia. So
far as Bhurkunda is concerned, the
monthly target is 1 lakh tons. So far
as Kurasia is concerned, it is 1 lakh
fons.

Then, there is a third category,
namely new collieries, that is, those
which are entirely new. The month-
ly targets for them are as follows:

Tons
Kathara 1,25,000
Gidi A 1,27,000
Saunda 1,01,000
Sayal . 45,000
Bachra 50,000
Sayal A 25,000
Gidi C 33,000
Korea 20,000
Korba . 1,16,000
Bisrampur . 16,000

Shri A. C. Guha: These are targets
for the present year, that is, 1959-60?

Sardar Swaran Singh: This is the
total monthly target that has been
allotted to the various collieries,
which, 1 visualise, will be achieved
by the end of 1961.

Dr. Samantsinhar (Bhubaneshwar):
These are public sector or private
sector collieries?

Sardar Swaran Singh: These are
all public sector collieries.

Now, 1 would like to give also the
monthly target in tons, as expected
by the end of March, 1961.

The figures as reported by the
Board are as follows:

0Old collieries—2,82,000 tons.

That is, the entire target allocated
to them will be achieved.
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Bhurkunds, new and old 80,000
Kurasia, new and old 1,00,000
Kathara 1,00,000
Gidi A 75,000
Saunda . 1,00,000
Sayal D . 45,000
Bachra 40,000
Gidi C 33,000
Korba 55,000
Korea, Block I 20,000

This gives a total of 9,30,000 tons.
But there might be some difficulty in
the case of Bachra where there are
difficulties in the roofing and of a few
other mines, and, therefore, I have
scaled it down still further and have
indicated that by MarcH, 1961, the
total level of production may be of
the order of about 8 lakh tons a
month. These are the figures which
have been supplied to us, and they
are based on the latest assessment by
the Corporation, and this has been
further scrutinised by technical ex-
perts. This is so far as the Second
Plan period is concerned.

Another matter which was referred
to was about the target for the Third
Plan period. That is an important
matter of general interest, and,
therefore, I would like to mention
that also at this very stage, so that
this point also may be cleared not
only for the House but also for the
country at large.

As has been mentioned in the
Drajt Outline of the Third Five Year
Plan, the target has been tentatively
fixed at 95 million tons.

Shri A. C. Guha: 97 million tons.

Sardar Swaran Singh: This does
not include 2 million tons meant for
Bokaro. So, the total really is 97
million tons, as has been pointed out
by Shri A. C. Guha. Even if
we keep the Bokaro requirement
separate, because that will be
entirely metallurgical coal, the remain-
ing 95 million tons would mean an
additional production of 85 million tons,
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because I presume that the target of
60 million tons will be realised within
a few months afier the commence-
ment of the Third Five Year Plan
period. This additional 35 million
tons in tentatively allocated in this
manner. We feel that an allocation
of about 15 million or 16 million tons
to the private sector and about 19
million or 20 million tons to the
public sector will be a fair allocation,
and we are at the moment proceed-
ing on that basis.

Out of this allocation to the public
sector, we anticipate that Singareni
will be able to do 3 million or 4
million tons. I am mentioning this
figure in not very exact terms, because
the exact potentiality has still to be
worked out actually in detail.

Mr. Speaker: What is the alloca-
tion for the public sector?

Sardar Swaran Singh: 19 million
or 20 million tons.

Mr. Speaker: Out of 35 million tons?

Sardar Swaran Singh: Yes, out of
35 million tons additional production.

Out of these 35 million tons, 3 or 4
million tons will be for Singareni,
and about 15 million or 16 million
tons will be for the National Coal
Development Corporation. This is
the basig upon which we are proceed-
ing.

I want to point out that this by no
meang is an ambitious target because
the additional coal that we sould
produce in the country cannot be
judged merely in isolation, but it is
really linked up with the industrial
picture that unfolds itself as the
country marches forward. There are
certain requirements which are ines-
eapable; for instance, we are thinking
of expanding our steel capacity; we
are thinking of putting up new
fertiliser plants. There is already a
merchant cokery in the private sector,
and in West Bengal there is the
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Durgapur coke oven plant, and for
all these, metallurgical coal would be
required. Whereas the total figure of
?5 million tons or 97 million tons is
Just a target figure, a great deal of
_thought has to be given to the matter
in order to work out what actually
are. going to be the requirements of
various categories and various quali-
ties of coal, and that is a matter of
very great importance. Concern has
been expressed on this point by Shri
Morarka and Shri A. C. Guha and
some other Members, that we have to
ensure that the huge metallurgical
plants that are being set up or are
proposed to be expanded in the next
Plan period are properly fed; in other
words, whatever fertiliser plants are
set up, or whatever other coking
plants are set up should be supplied
the type of coal that is required to
keep them going and to ensure good
results from those investments, so
that the economy of the country might
be strengthened as a result of good
production from those units. It is
for that reason that separate assess-
ment has to be made with regard to
the coking coal requirements.

At this stage, I would like to touch
upon another point which has been
mentioned by more than one hon.
Member, and that ig about the coking
coal requirements. I am sorry to say
that I was a little upset when I read
the press report of what was stated
about Sindri by one of my colleagues
here. It has to be said in clarification
that what he said was that this short-
fall was due to a number of reasons;
and he listed two, namely short
supply of coal, and secondly, the
plant getting old and so on. So, it
will be an absolutely wrong idea to
be conveyed that shortfall in produc-
tion in Sindri is due only to defective
supply of coal. I would like to clarify
thig matter further. The requirements
of Sindri are about 30,000 tons a
month. Out of these 30,000 tons, when
the new steel plants went into pro-
duction, certain re-allocations were
made. In that reallocation picture,
24,000 tons per month were allocated’
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for Sindri from the sources which
were acceptable to them. With regard
to the remaining 6,000 tons, these
were allocated from a scurce which
the technical experts said is quite good
and could serve their purpose. But
Sindri insisted that these 6,000 tons
also should come to them from Lodna
Washery. The experts said that this
was not necessary, but then the Sindri
chemists and others......

Shri A. C. Guha: Are they the ex-
perts of Sindri factory?

Sardar Swaran Singh: Experts of
Government who have the interest of
Sindri and other plants equally before
them. The Government as such is
indivisible and if there are experts
who are impersonal, they should be
regarded as experts who give advice
in an impersonal manner. I do not
want to enter into a controversy on
that.

Shri Tangamani: Did Sindri ulti-
mately get the 6,000 tons?

Sardar Swaran Singh: I am com-
ing to that. The Sindri chemists and
others pointed out that for the gases
to be formed of the requisite com-
position, it was necessary that they
should get the 6,000 tons also from
Lodna. There was an interruption of
about two months when they did not
get these 6,000 tons from Lodna. But
later on, from as far back as, I
think, March or April, they are get-
ting those 6,000 tons addition from
Lodna also. Therefore, the only thing
about which they can have a com-
plaint so far as coal supply is con-
cerned is in respect of those two
months when out of their monthly
requirements of 30,000 tons, only
6,000 tons were not allocated to them
from the source they wanted but
from another source. Government
are looking into that aspect and I
myself intend to go into that matter
after ascertaining the views of the
technical experts of Sindrj to find out
if they are suffering in their produc-
tion on account of any defective sup-
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ply of coal. If there is any defect
which is revealed, we will certainly
ensure that Sindri’'s production does
not suffer. Sindrj is as much a pro-
ject in which the Steel Ministry is
interested as any other Ministry, and
any attempt to show that Government
are not taking an overall view will
not be a correct approach with regard
to a matter of this type.

Then again, a great deal has ap-
peared in the Press—part of it was
voiced in the House also—and an im-
pression is sought to be created as if
there is any great difficulty or, in
fact, any difficulty with regard to the
supply of coking coal to the steel
plants. Now, this matter has been
engaging our very constant attention.
This is & matter about which no risk
can be taken, because these are con-
tinuous plants which require coal,
iron ore and other raw materials
round the clock. Therefore, any mis-
take or any shortfall in these can
really be very serious. Hence the
coking coal requirements of the
country have been receiving very
careful consideration. As this is a
matter which hag been dealt with in a
sketchy manner in various reports
appearing in sections of the Press
which have special interests before
them, I owe it to the House to give
that picture with some clarity.

Coking coal requirements today
are for three sectors mainly, (1) the
steel plants, (2) Sindri and (3) mer-
chant cokery. They have all been
assessed and totalled up. The House
is, no doubt, aware that the last blast
furnace, according to the Second Plan,
will go into production before the
current Plan is out. That is, by
March 1961, all the expansion and the
new parts of the steel plants will be
completed and there is no difficulty
in assessing the requirements. Those
requirements have been  assessed
from month to month, taking into
consideration the precise date when a
new blast furnace is going to be com-
missioned. All that has been total-
led up and it has been ensured that
the steel plants do not suffer in the
matter of supply of coking coal
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As some anxiety has been expres-
sed, I would like to give concrete
figures with regard to coking coal
requirements for all these three pur-
poses which I listed a moment ago.
The total monthly requirements bet-
ween August and October, 1960 are
likely to be, selected grades, 4,58,000
¢ ns; grade I 4,47,000 tons. The total
availability after allowing 5 per cent
as colliery consumption is likely to
be, selected grades, 5,79,000 tons and
grade I, 442,700 tons; and there is
likely to be a surplus of about 1,15,000
tons approximately in coking coal
which will be aciually produced.

Then, from November, 1960 to
January 1961 this requirement will
increase because some more blast
turnaces would have gone into pro-
duction. Still, there will be a sur-
plus of a little over 85,000 tons,
which will be over and above the
requirements of all the:> three cate-
gories which I mentioned earlier,
From February, 1961 to March, 1961
that is the last two months of the
Plan period, again, there is likely to
be a surplus of about 75,000 tons of
coking coal; and, after March, 1961,
this will continue to be a constant
demand unless some added cokery
comes up about which also we have
a full track because it cannot come
up overnight. From April 1961 to
March 1963, the requiremenis are
likely to be almost constant and they
are estimated to range between 1-02
million tong to 1:11 million tons per
month.

There will be sufficient production
and we have also encured that there
will be a cushion of an extra 1 lakh
tons a month so that any shortfalls
that might occur here and there will
be made good on all these <éounts.
This is the picture so far as the gene-
ral question about physical targets
and the like is concerned.

Coming to the NCDC things whicl.
have been referred to by the hon.
Members, I would mention some of
the salient points. A great deal has
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been said about the Kargali wash-
ery. In this report, the picture is not
up to date because this relaies to a
period which is far behind, Actually,
the hon. Member should not have
taken that as a grouse that we have
not formally taken over the washery.
Tha:i should not be the line of criti-
cism. If anything, that caution
should be appreciated. We are
ensuring that it comes wup to
the requisite standard before we
actually formally take it over;
and, unless we take over, the respon-
sibility is that of the supplier to see
that it comes up to the requisite per-
formance.

Shri Tangamani: How long are we
to wait?

Sardar Swaran Singh: So far as
the washery is concerned, I am sorry
I have not got the latest figures; but
in January, 1960 the production of
washed coal was 96,962 tons per
month.

Shri A. C. Guha: What percentage
of its capacity?

Sardar Swaran Singh: I am com-
ing to that.

The maximum rated capacity is
135,000 tons per month,

Shri Tangamani: Are we likely to
reach that rated capacity before the
end of this year?

Sardar Swaran Singh: It is very
difficult for me to make a categorical
statement particularly when a dispute
1s going on between the supplier and
the NCDC. And I do not want to
give a certificate unless one is sure
of this because this is a matter which
is being gone into by the DGS&D who
had placed the order. I do not really
want to pre-judge the issue or pre-
judice one against the other. What
I want to make clear is that there
were certain defects, certain short-
comings; but they were rectified—
most of them—and the performance
has not been too bad. The hon. Mem-
bers were keen to know as to what
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the prospects with regard to the
three washeries proposed to be set
up for supplying washed coal to the
steel plants were. The target with
regard to these washeries is like this.
According to the present schedule,
the Dugda washery will be commis-
sioned in 1961, the Bhojudih in 1962
and the Patherdih in 1963. In con-
junction with the dates that I have
given and the additional require-
ments—which cannot be earlier than
1963—I think these washeries and
maybe other washeries that we pro-
pose to establish will take care of
the additional requirements of the
coking coal for the steel plants.

Now, some points have been raised
based upon audit. Audit, as the
House is already aware is a very de-
sirable corrective and I am sure the
Corporation would be very wise and
would benefit greatly by these ob-
jections. It is not for me to defend
all actions of theirs. They are an
autonomous body and it is for them
to explain all these audit objections
and to satisfy the audit about the
various comments. These points are
thrown up and whether they are sub-
stantive or procedural it should be
the endeavour of the Corporation, in
fact of all the State undertakings, to
go into these objections very care-
fully and meet them successfully.
They provide a proper yardstick.
Whatever are the shortcomings that
are thrown up with regard to the
working or matters of substance, they
have to be carefully looked into and
it will be for the Corporation to
satisfy that these audit objections are
carefully met. I have nothing fur-
ther to add with regard to these
points which have been mentioned by
more than one hon. Member.

A point was raised about the finan-
cial picture as is emerging from its
working—naturally, a very important
aspect. So far as the general price
policy with regard to coal is concern-
ed and also the general policy of
exploitation, it is true that it is not
essentially a profit making activity.
I am one of those who firmly believe
that State undertakings should work
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and add to the Exchequer. It is a
matter of overall judgment as to
what are the various points at which
you load a particular industry by way
of price, tax and the like. Coal
being the basic requirement for in-
dustrial development, it is important.

Mr. Speaker: If income-tax is
charged, what would be the result?
Apar: from any dividend, are they
liable to pay income-tax?

Sardar Swaran Singh: It is just
like any other Corporation.

Mr. Speaker: Does it pay Income-
tax, It sets apart some amount for
depreciation. Is there not a depre-
ciaiion reserve?

Sardar Swaran Singh: That is the
normal thing which any company
does. f there are enough of profits
and it can be saved from income-tax
by transferring it to the depreciation
account, that is the normal thing
which all Corporations do.

Mr. Speaker: No dividend has been
paid on the share capital?

Sardar Swaran Singh: Not for the
current year.

Mr. Speaker: Is it proposed to allot
something by way of dividend?

Sardar Swaran Singh: It will be
too premature to make such a com-
mitment.

Mr. Speaker: In the present year’s
report, there is no dividend?

Sardar Swaran Singh: No, Sir.
There is no dividend. Whatever the
profits are, they are supposed to be
ploughed back and they add to the
general reserves. This Corporation
has inherited certain collieries which
were started for supplying coal to
the railways and the general loss or
gains were part of the railway ac-
counting. Therefore, they never
bothered much about the individual
profits coming from the various indi-
vidual collieries.

There is one colliery about which
questions and debates have been rais-
ed on the floor of this House more ~
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than once, namely, Giridih Colliery.
It is a colliery which has exis.ed, as
Shri Guha pointed out, for 70 or 80
years. That is on its last legs and
the existing reserves are likely to
Jlast only for four or five years, There
are a number of factors which have
sustained so far the continuance of
this. The quality of coal is good.
There is a human aspect also. About
:6,000 employees are there. There is a
township and all those people are
there. It is a question of judgment
-as to whether we should forego that
coal, whether we should throw all
of them in that state of unemploy-
ment or transfer them to other places.
‘These maiters have been engaging
our very careful consideration. On
‘this Giridih Colliery alone the loss
runs to several lakhs of rupees—I
think it is of the order of Rs. 40 lakhs
to Rs. 50 lakhs a year. But the qua-
lity of coal is good. It is true, if they
are permi‘ted to charge a higher
price for their coal there are buyers
for that, but being a controlled com-
modity we have not permitted them
to charge any higher price. It has
‘also to be remembered that when
good quality coal, for instance, goes
into steel manufacture of which,
again, the price is controlled  any
increase in the price here will make
them get the credit and they will
push up the price there. So it is
really a matter more of accounting,
as Shri Guha pointed out, as to whe-
ther you show a particular loss in
this account or in another account,
whether ultima‘ely this should be re-
flected in the Steel Equalisation Fund
from which the outgoing would be
more or whether it should be shown
here.

The point of substance is that the
working conditions are different, but
so far we have been working these
mines for two reasons, as I have said.
partly on account of the good quality
coal being available and partly on
‘account of the human factor. But
some thinking will have to be devot-
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ed to this. If this big chunk is taken
out then e financial picture that
emerges is quite reasonable. I do
not want to go into minute details
here, but that is a big chunk that is
taken out of the profits. That depre-
ses their accounts and makes them
rather unrealistic,c and the Corpora-
tion themselves are feeling greatly
worried. They say that either the
Government should reimburse them
if the Government want them to con-
tinue the working of coal from this
mine or, they say, they should be
permitted to charge a higher price.
Those points are receiving the care-
ful consideration of the Government
and it is hoped that some decision
one way or the other will be taken
in the overall national interest and
not from the narrow angle of show-
ing a profit share, because in the case
of mineral development tha! narrow
approzch at each point is not a very
sound yardstick to judge these vari-
ous projects.

Mr. Speaker: Anyhow, the problem
has to be tackled. The problem will
solve itself at the end of four years.

Sardar Swaran Singh: We may be
able to decide it even before that.
Anyway we should prepare ourselves
for the ultimate solution of it be-
cause even at the end of that period
the human problem will be there, the
problem of those 6,000 workers.

Another important point has been
touched upon relating to the training
of personnel. That is a matter which
has been engaging the attention of
Government, not only of the N.C.D.C.
but the Government as a whole, and
at all levels—engineers level, techni-
cians level, foremen level and even
workers level—a great deal has al-
ready been done.  The overall re-
quirements have been assessed and
steps have been already initiated or
are proposed to be initiated to en-
sure that trained personnel in re-
quisite numbers are avai'able not
only for the current requirements but
also for the requirements of the ex-
panded capacity which is proposed to
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be set up during the Third Plan

period.

It has been rightly stressed that
there should be advance planning
because these mining projects take
long to fructify and steps are there-
fore being taken by them, by the
Geological Survey of India and also
by the Indian Bureau of Mines to
urdertake advance drilling, and the
advance action that is taken, I think,
will provide a better basis for under-
taking the expansion with greater
confidence. I must say that the diffi-
culties experienced during the cur-
rent plan period will be a very good
pointer and will create greater confi-
dence to face these difficulties when we
embark upon the bigger expansion pro.
gramme envisaged by the third Plan
period. '

Another important point has been
touched upon namely, the question
of transport. That is a matter which
comes before the House again and
again. As I meniioned a moment
ago, there are certain inescapable re-
quirements like those of steel plants,
Sindri, and other coking coals. So far
as that movement is concerned, that
has to be maintained at a certain
level. Therefore, whenever there are
shortages, the impact of it is felt
at places which are a little far away
from the coal-producing centres, whe-
ther it is a movement above Mogul
Sarai, namely, Uttar Pradesh, Punjab
or Rajasthan, or even sometimes in
the South. That is inevitable, be-
cause all this has to be dovetailed in
the overall requirements of the
wagons, and it is not only the num-
ber but the places at which they are
made available, that ultimately deter-
mine the actual availability at vari-
ous points of consumption.

It has to be remembered that out
of the total traffic handled by the
railways, a very huge percentage is
for coal alone I think it is about
one-third or so. The requirements
of steel plants alone—iron ore and
coal—constitute about one-fifth of the
total handling capacity of the rail-
ways. It is .likely to become one-
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fourth before long when our expan-
sion programmes take place. This
means a concentrated movement to
and from certain focal points. These
points are always before the railway
and with the complete liaison that
exists between the railways, that is
the Railway Ministry, and the various
plants, together with the liaison
among my Ministry, the Ministry of
Railways and the Ministry of Com-
merce and Industry, it is hoped that
the requirements at the various points
of the country would be satisfactorily
met.

We have to remember that we are
not very fortunately placed in our
country with regard to the location of
coal. In other countries coal is inter-
spersed all over, but here, it is con-
centrated over certain areas, and it
involves long movement from the
areas of production. It is for this
reason that transport generally pre-
sents difficult problems.

In the short time at my disposal, I
have touched upon the important
aspects that have been raised in the
debate, but other matters which have
been mentioned are also important
and I am sure that both the Govern-
ment and the National Coal Develop-
ment Corporation will derive great
benefit by the points that have been
raised, and necessary correctives will
be undertaken to ensure better work-
ing of the corporation.

Mr. Speaker: The question is:

“That this House takes note of
the Annual Report of the Natioal
Coal Development Corporation
Limited for the year 1958-59 along
with the Audited Accounts and
comments of the Comptroller ana
Auditor General thereon, laid on
the Table of the House on the
11th March, 1960.”

The motion was adopted.
17:35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 18 1960|Sravana 27, 1882
(Saka).





